GOVERNMENT OF INDIA
MINISTRY OF DEFENCE
DEPARTMENT OF DEFENCE
LOK SABHA
UNSTARRED QUESTION NO.2572
TO BE ANSWERED ON 4™ December, 2019

ILLEGAL ENCROACHMENT ON VACANT DEFENCE LAND

2572. DR. SUJAY RADHAKRISHNA VIKHE PATIL:
SHRI DHAIRYASHEEL SAMBHAJIRAO MANE:

Will the Minister of DEFENCE j{kk ea=h
be pleased to state:

(a) whether there is any system in place whereby Ministry of Defence continue to get
information on illegal encroachment on vacant defence land in various cities of the
country which has earlier been in the occupation or control of the Ministry of Defence
or Army;

(b) if so, the details thereof and the action taken thereon;

(c) the State-wise details of unutilized land with the Ministry of defence across the
country; and

(d) whether the Government is taking any steps to utilise such vacant land and if so,
the details thereof?
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MINISTER OF STATE (SHRI SHRIPAD NAIK)
IN THE MINISTRY OF DEFENCE
&I T JHAY (&t #fare A )

(@) Yes, Sir. Ministry of Defence has already put in place a system whereby
information of illegal encroachments on defence land is received periodically and
action taken thereon is monitored.

(b) As on 31.12.2018, 9622.807 acres of defence land has been reported to be
encroached in the country. The Government has taken the following steps to check
encroachments:
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(ii)

(iii)

(iv)

(v)

Respective user Services who manage defence land are responsible for
its protection, removal of encroachments and planning for its land use.

Strengthening of Defence land management by way of computerisation
and digitisation of land records; Survey, demarcation and verification of
defence lands and land Audit.

Regular inspection of sites under respective jurisdiction is conducted by
the CEO/DEOQO/Station Commander as the case may be.

Issue of detailed instructions by the Government emphasising the need
for ensuring vigilance, detection and prevention of new encroachments.

Removal of encroachments on defence land under the provisions of
Public Premises (Eviction of Unauthorised Occupants) Act, 1971 as well
as under the Cantonment Act, 2006.

(c) & (d): No defence land is unused/ surplus. All defence land is being utilised for
bonafide military purposes only and for strategic, operational and security needs of

the nation.

Certain land which appears to be lying unused is meant for training,

mobilisation practice, construction of Key Location Plans (KLP) and Married
Accommodation.
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